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New Delhi, this the 10th day of October,2000

Hon'bls Mr,Kuldip Singh,Member CJI
Hon ble Mr . S, A, T, Rizvi, r^ernberCA)

Shri A,K, Mittal

Evecutive Engineer (Retired),
R/o C-1A, Maharana Pratap Enclave,
Wear Rani Eagh, Pitampura,
New Delhi, -■ Applicant

(By Advocate Shri Jog Singh)

^rsas

1 , Union of India
Through Secretary,
Min, of Urban Affairs & Employment,
Nirman Bhawan,
New Delhi,

2, Director General of Works
,  C,F,W,D, , Nirman Bhawan,
'S'- New Delhi,

3, Cheif Engineer Vigilance,
C,P.W,D, , Nirman Bhawan,
New Delhi,

-1

4, Secretary,
Union Public Service Commission,
OhaulpLir House,
Shahjahan Road,
New Delhi,

5, Secretary,
Ministry of Finance,
North Slock,
New Delhi, - Respondents

<5^
(By Advocate -■ Shri Madhav Panikar)

0.-R- D E. R(ORAL)

Byt^liorr ble Mr , Kuldip Sinoh, Member CJ)

In this OA; the applicant has prayed for the

following reliefs-

"i) quash the findings of the inquiry
on whose basis impugned order
pCiV,v--V;.-. ed i/

ii) to quash the impugned order dated
22nd Aug, 1957;

xiil to direct the respondents to' pay
the 10% arsiount which they have cat



- i -■

in pension for year to applicant.

■S

iv) to ■ direct the j-espondents to
release the amount of ID% which is
deducted by them in applicant's
coiTiinuted pension i

v) to direct the i'espondents to pay
the amount of Rs.2Si05S/- which
wrongfully recovered twicer owed
by applicant as house building
advancei and

vi) to direct the respondents to pay
the interest 1 . 1 .97 on the
entire amount including the amount
which is already paid to the
applicant as commuted pension. "

2. We have heard Shri' Jog Singh for the

applicant and Shri Madhav Panikar- for the respondents.

As regards the prayer regarding 10%

deduction in commutation of pensionj the respondents

have made a categorical statement that no such

deduction has been made nor thei~e is any order of

punxshment effecting 10% cut in coiTimutation of

pension.

"i"-- other grievonce of the applicant is that

iespondents have wrongfully recovered twice the amount

of Rs.28,058/ owed by the applicant as house building

advance. In reply to thiSj the respondents have

stated in their reply that this amount of Rs.28,058/

was recovered from the applicant by mistake and the

•i-aiTifc nc'.o eaoy been released to the applicant on

30.5.93.

Panikar has drawn our attention to the

punishment order at Annexure A-l . the operative
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rder of punishin£M"!t imposing 10% out

ooncornodj for that no intorforonce

O.Ai is disposed of accordinglyi
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(S.A.T. Rizvi)
Member(A)

(Kutdip Si ifgh)
Member CJ)
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